.diffieult to move i the ared even by
the sturdiest of vehicles, as almost all
the main ‘roads have been badly
breached or washed away in the
foods.

Considering the damage to the brid-
ges and roads in the area, it might
take quite some time to restore road
communications in the Bhagirathi val-
ley. Thank you.

(iv) REPORTED MSPIONAGE AND SUBVER-
BIVE ACTIVITIES OF FOREIGNERS.

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour); Mr. Chairman, Sir,
Government have very much failed
to stop espionage and subversive acti-
vities by foreigners, These incidents
are again on the increase. Firstly,
they have failed to clearly ang final-
ly identify the saboteurs belonging
to CIA which had been ceusing un-
precedented devastation by creating
Bhagirathi river blockade very re-

. cently, according to reports published
last week end.

Although the Government have
arrested a foreign woman moving in
" that area without proper travel docu-
ments, prior to her apprehension she
had reportedly thrown her passport
in Bhagirathi river on the advice of
a Swami and her identity had so far
remained unestablished. Even the
- dust samples which were collected
from the pits are not now available
. and the geologists who were sent to
Bhatwari on August 14 have come
back to Lucknow on some flimsy pre-
text., This is a serfous failure on the
part of the Government,

Secondly, some foreigners including
some Britishers, and. others, secretly
entered Zanskar area in Ladakh after
trekking their way through protected
area on their way from Manali. The
leader of the group, one Mr. Hughes,
was involved in an gccident but left
in s hurry the Srinagar Hospital
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without even hv!.nt buu t'ruhd
fully.

I request the Government to make
a statement on these two incidents’

" immediately.

1529 hrs,
PRESS COUNCIL BILL—conid,

MR. CHAIRMAN: The House will
now take up further consideration of
the following motion moved by Shri
L. K. Advani' on the 24th August,
1978, namely: —

“That the Bill to establish a
Press Council for the purpose of
preserving the freedom of the Press
and of maintaining and improving
the standards of mewspapers and
news agencies in India, as passed
by Rajya Sabha, be taken into
consideration.”

8hrij Govinda Munda will continue
his speech.

*SHRI GOVINDA MUNDA (Keon-
jhar): Mr. Deputy Speaker, Bir, the
other day I had said about the histow
rical background of the Press Couns
cil Bill. In that context I had narrat-
ed how the media had been misused
during the emergency. I do not like
to repeat the same thing today. Rather
1 would like to confine myself on the
composition of the Press Council. I
would also like to draw the atten-
tion of the hon. Minister to some sug-

gestions thereto. -

Sir, the composition of the Press
Council is quite good and justified.
It is mentioned in Clause 5(e) of this
Bill that there shall be three mem-
bers from the Lok Sabha and two

members from the Rajya Sabha. Im. =~

this way five will be taken as mem-
bers in this Council. Sir, the entire
House is aware of the fact that the = -
Adivasis and Harijang
neglected. In this context I woulll -

lika to request the hon, Minister ‘to.
take at least one Adivasi or ﬂiﬂﬁ!

'meorlthm speech was deélivered in Oriya.

are  alwiys |
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member either from the Lok Sabha
or from the Rajya Sabha. Secondly,
there is certain provision in this Bill
to include some members from among
the Editors and Journalisty of Indian
languages, Oriya, Bengali, Telugu,
Tamil and Malayalam @&re also the
Indian languages. In this context I
draw the attention of the hon, Minis-
ter to give due representation to the
ediors and journalisty of the regional
languages.

_ Sir, Orissa is always backward in
every respect. In Oriya language
there are certain newspapers for
example ong is Samaj whose circula=
tion js more than 50 thousand. Not
only the people of Orissa but the
people living in the neighbouring
State like Andhra Pradesh, Bihar,
Bengal ang Madhya Pradesh also read
this newspaper everyday, So the edi-
tors and journalists of this type of
" newpapérs should be given due re-
presentation in this Press Council.

Now there are teleprinterg in Eng-
lish snd Hindi Devnagri script. If
the telephinters had been made in
Oriya and other Indian languages the
cost of newspapers would have come
déwn. Not much money will be in-
curred if teleprinterg will be madé in
Oriya language. The total cost of 25
teleprinters in Oriya language will be
approximately one and a half lakhs
of rupees. The State can use these
teleprinters and news can be very
casily and quickly sent to the district
headquartars from the State Head-
quarters.

Sir, there are four main pillarg in
democracy. First is Executive, second
is Legislative, third is Judiciary and
fourth is Press. The role of Press fs
no less important than the other
three items. But it is a matter of
regret that the press is in a very
weak position now. We will have to
strengthen the press. T am happy
that the press Council shall preserve
the freedom of press and to maintain
end improve the standardg of news-
papers and news agencies to maintain

their independenee, It-wil] build up.
a code of conduct for newspapers, ..
news agencies and . journalists in
accordance with high professional
standards. Further this Bill will
ensure on the part of newspapers,
news agencies and journalists, the-
maintanance of high standards of pub-
lic taste and for a due sense of both
the rights and responsibilities of citi-
zenship.

1 support this Bill wholeheartedly.
With these words I conclude.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Mr. Chairman, Sir,
I rise to support the Bill. I am glad
that the hon. Minister has brought.
this Bill.

SHRI VAYALAR RAVI (Chirayin-
kil): I hope, you will be folowing
a certain procedure in calling the
Members to speak on this Bill

MR. CHAIRMAN: It would be fol-
lowed.

SHRI VAYALAR RAVI: You are
not following; it should be one form
that side and one from this side.

MR. CHAIRMAN: Not one from
that side and one from this side but
two from: this side and one from your
side. Mr. Ravi, you will also get
your chance.

-

SHR! PABITRA MOHAN PRA-
DHAN: Mr. Chairman, the Press is
called by the society as the fourth
estate of the nation or of the adminls-
tration. When these terms were
framed, the Press was not so much
developed. Now it is developed and
hapg other means of communications,
that is, the radio and the television
At the same time, what is happening
here is also known to the entire
world.

The Bill is meant to protect the-
freedom of the Press,  Really -the
freedom of the Press should and must.
be protected. But I apprehend that.
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the time of urgency or emergency,
Press is not allowed to be free.
know and have experience how
freedom of the Press is curtailed;
what extent, I am not giving into it.
‘The hon. Members and the country
would expect that in future a situa-
tion demanding something like emer-
gency may happen, When such a
situation arises, an emergency is
bound to come either in this form
or that form, Under such circum-
stances, the freedom of the Press is
and will be curtailed to g great ex-
tept.

SEIET |

I expect and hope that the hon.
Minister while making provisions
under this Bill will look into that,
Another purpose of the Bill is to
contral the Press which ig very in-
fluential in the soicety and in the
administration, It can make a good
or bad propaganda. So, the Press
should be controlled to some, reason-
able extent.

Mr. Chairman, uptill now, it was
very difficult to check the reckless
publicity that was being given some-
time by some gsection of the Press.
And as a result they sometimes do
immense harm to the gociety and to
the nation, to the administration also;
they do irreparable harm even to in-
dividuals. So, the Press must be
controlled to a considerable extent, I
see that arrangement rather provision
has heen made for control in the Bill
itself. Newspapers, editors, news
agencies and journals sometimes
create things which are not at al]l in
existence; sometimes they make a
mountain of a molehill; at other times
they make a molehill of a mountain.
They exaggerate things or hush up
things they propagate ag they like,
During the time of the emergency the
government took to such tricky
things. We have experienced what
the previous government did during
the twenty months of emergency.
Therefore, I think the provisions
made in the Bill will be sufficient to
have control over the wanton, arbi-
trary and whimsical propaganda of

' . the Press. The Council is empowered

oS

to warn, admonish, and censure the
Pressmen, newspaper editors, journa-
lists and I think it is gufficient.

1 want the hon. Minister. to give
specia] attention to one thing. Some~
body gives out a statement to be
published in some paper; the paper
is interested in that statement snd
giveg broad headlines or it publishes
it in the editorial page; when a rebut-
tal comes, it is not at all given; or
it it is given at all it is given in the
advertisement page on which pobody
casts a look. Such rebuttal should
also be published in the front page
or editorial page, in the same bold
letters. 1 hope that when ruleg are
made the suggestions I have given
will be taken into consideration.

SHRI EDUARDO FALEIRO (Mor-
mugao); There are several important
aspects which the Press Bill seeks to
cover but I ghall Jimit myself to speak
only on two of them about which I
feel very strongly. May I draw your
attention to the Preamable or the
Long Title of this Bill which says it
seeks to establish a Presgs Council for
the purpose of ‘preserving the free-

“dom of the Press and of maiteining
and improving the standards of news
agencies’, It is a very pompous and
unrealistic Jong title because you cam
preserve -only what you have got.
Something which does not exist can-
not be preserved or maintained.
When we talk of preserving freedom
of the Press, the question I msk is:
Is the Press free today so that you
may ‘preserve’ its freedom? My sub=
mission is that it is not. Before talk-
ing of preserving freedom the Gov-
ernment will be well advised to con-
sider this; the hon. Minister will
have all our cooperation if he does
first things first and the first thing to
do ig to create the freedom of the .
Presg and then to ensure the freedom
of the Press,; To my mind, so long
as the ownership of the Press rests
in the business class—80 per. cent or
more of the newspapers are control-
led by industrialists—so long wg the
editors, the dedicated editors, the
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sinicere joirnalists, are treated merely
as industrial servants and at the dis-
posal of the business men who actual-
ly know nothing about journalism,
who may know a lot wbout business,
but utilise this knowledge to make
newspapers merely a vehicle to pro-
pagate their business interests, so
long as thiy situation continues, there
will be np freedom of the Press. The
question of preservation of freedom
of the press will not grise, My sub-
mission is that so long as the opinion
created by monopoly press exists, the
question of freedom of the press will
e a moot point, will be something
non-existent, will be a dream, which
nothing, in to-day's circumstances
shows, that can be achieved.

Very often we lead an onslaughts
against large newspapers, We say
that the ownership of large news-
papers should be diffused. We forget
about the small and medium news-
papers. 1 would like to say that in
this country a large number of even
small and medium newspapers are in
the hands of the business interests,
business families, I say wherever

business interests and business fami-

Hes gontrol the newspaper—it may be
small, medium or large, their owner-
“hip must be This is the
first gtep that Government should
talre in case they are really interested
in. safeguarding the freedom of the
press, in building the freedom of
the press. My submission and my
suggestion is wherever a business
family controls the newspaper, owner-
ship of that newspaper must be
diffused. 25 per cent of the shares
=must go to the Editors, 2 per cent to
the journalists and 25 per cent to
other workers in the newspapers.
The remaining must be disposed of by
sale to the public. Management or
the Editorial Board of this newspaper
should be in the same proportion—it
should contain individual from diffe-
rent categories and not businessmen.
‘The individuals shoyld Be pérsons
- Who heve experience as educationists,
journelists or eminent public servants,
The first step i the diffusion of

i e

business interests, 'We remember the
great days struggle for freedom.
There were, then s0 many papers
which were not controllsd by busi-
nessmen but were run by political
leaders,. Where are these papers to-
day? They are nowhere, There has
been more and more hold of business-
men over thig industry, This has
brought a bad affect for this country.
There could not be over-embracing
public opinion which is required,

We very often think about the con-
trolling influence of Government in
newspapers, [ say, so long as business
interests control newspapers, auto-
matically Government influence in
newspapers will exist. Businessmen
do not have love for the public opinion.
They do not have newspapers for
charity, they do not have them for
social work, they do not have them
for contribution to culture of this
country, They have them to advance
their business interests. In exchénge
for painting or pitcuring a favourable
opinion of the Government, they want
to have a greater award compartively
by way of licences and other Govern-
ment favours. So long as the press
ix in the handg of business interests,
so long as this situation continues, Go-
vernment will also have a bold over
the press and both the things go toge-
them. The second is implied in the first,
During Emergency many newspapers
weré there. All these big newspapers
were there, During Emergency they
were all gupporting that Government.
Now theéy have shifted loyalties. To-
morrow when some other Govern-
ment comes, they will support that
Government. They are not interested
in any ideclogy, ey are in
in knowing which is the Government
of the day. ' They will always sup-
port the Government of the duy.
They are interested only in business
because first and last they are busi-
nessment. On this point, I would like to
menition one instance to show how s
puper which is controlled By industrin, -
lsts and by big business interests wiil
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automatically support the Government
of the day. Illustrated Weekly became
famous after Khuswant Singh became
its editor. Till yesterday it was sup-
porting the Government of Mrs. Indira
Gandhi. But what happened when the
Government changed? In the Sunday
Magazine dated 20th August, 1978,
pages 36-37 there is an article written
by Mr. Rahul Singh, son of Shri Khus-
want Singh, where he describes in de-
tail why he was dismissed In a very
un-~fair manner. He gays:

“The cat came out of the bag
when Ashoke Jain, the Times of
India proprietor, confessed to Khush-
want Singh that the Prime Minister
himself had asked him to find a new
editor. And, being a businessman
first, he had no option but to comp-
Iy.”

In fairness I should say that the Prime
Minister has denieq this. But why
this denial should be taken at its face
value and why what Mr. Jain has said
should not be taken as correct? This
shows that so long as businesg inter-
ests are there, they will suport the
Government of the day and automati-
cally the Government will control the
Press. Therefore, there should be
diffusion of ownership of the Press not
only in the case of large newspapers
but also in the case of small news-
papers, which are very often more
to the Government. So,

Secondly, a code of conduct is sought
to be established for mewspaper men
for journalists. But how can we pres-
cribe what is good or what is bad?
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some newspapers are written in bad
taste, in that case the public will be
the ultimate judge. If they indulge in
yellow journalism, the people them-
selves will reject those papers, It is
not for me or for you or for the Gov=
ernment to say what is bad and what
the public should or should not read.
The point which is sought to be made
is that this code of conduct will not
be created by the Government or by
the Presg Council but will be evolved
by the journalists, You will remem-
ber that odious piece known as the
Code of Journalistic Ethics brought out
during the regime of the previous Gov-
ernment. Clearly, that this code was
odious to me and to you, but the Minis-
ter of Information and Broadcasting at
that time, Mr. Shukla, said, “This was
evolved by the All India Newspaper
Editors Conference and it was finalis-
ed by this very conference!” The fact
that the Press itself is evolving 5 code
does not mean that the code is justi-
fled. I strongly oppose this code and
strongly agree with the dissenting
views expressed by Shri grikant
Verma and Prof. Mavalankar in the
Joint Committee.

Sir, 1 have made two points. I will
request the Minister to do a favour,
not to me but to the House and to the
country, by mentioning what drastic
steps he is contemplating for diffusion
of ownership of newspapers wherevar
they are controlled by businessmen.
I request him also in all humility but
with all the strength at my command
that he should withdraw this clause
which provides for the code of conduct,
which {8 very bad and which will de-
feat the very purpose which he is try-
ing to serve, namely, the freedom of
the press.
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-hl.t was the reporting of the press?
“Mr. Nehru also spoke.”

There was a censor officer also sitt-
ing in this Lok Sabha Secretariat.
Even Rabindranath Tagore's sayings
were censoreq even the Prime Minis-
ter's own speech wag censored. That
was the control over the press.

_ Now Yyou are free to speak, free to
read, free to think. That Press Ob-
jection Bill is gone, there is no control
but the problem that you have posed
is a serious one I agree. The manopoly
press should be diffused, there is no

difference of opinion on that, but

how to tackle that is a very big and
yery serious question, and npglninn
differs from person to person.

You just mentioned one or two cases
about business houses. May I point
out one thing about the case of the
National Herald? This is not a pusl-
mess house, this is not controlled by
monopoly houses. This is controlled

by Mrs. Gandhl. This is an old paper '

started by Jawaharlal Nehru, and let
me quote, with your kind M
from Sunday. He says:

AUGUST 23, um __

“But - what huppened to CHAls®
pathi Rau of the National Herald
inty whose #hoes Khuswant Singh
stepped? Few people could have
been more loys] than Chalapathl
Rau has been to the Nehru famfily
for the past 40 years. Many g time,
against his conscience, he stood Hke
a rock not only by Jwaharlal Nehru
but by his daughter also. The only
principled line he drew was on Mr.
Sanjay Gandhi: he did not go out
of hig way to build up the rising
star of the Emergency.”

Again he says:

“One day last month, Chalavathi
Rau's stenographer was on leave.

As usual, he wrote his editorial But -

the management gave instructions to
all typists in the office to refuse to
type out his editorial Chalapathi
Rau, like any other journalist, likes
to see his writing in print, so he ig~
nored the hint of the managemenkt.
He sent down his handwritten mana-
script to the press. But the mana
gement's arm reaches a long way
Instructions had been sent to the
press—the linotype operator refused
to compose the handwritten piecs.
The same day, when Ray was leavs
ing office, the management did not

allow him the use of the office carl. ..

The heart-broken Chalapathi was
seen off for the last time from the,
office over which he had presided
for 40 years by only his peon.”

What was the reaction of the editor?
He says:

~ “Chalapathi Rau wrote: ‘T am nd
writing it in bitterness. This ia 4
short epllnph which can later be ex-
fended, of 40 years of dedicateq and
frustrated  journalism. ....I pmnlli
1o forget National Herald .

there wﬂt be no second ‘cremlﬁnﬂ
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SHRT VAYALAR RAVI: Why are
Yyou surprised?

SHRI KANWARLAL GUPTA: I 'm
nolt surprised. This is how Mra.
Gandhi functioned, this is how ‘he
Cong. (I) functioned and still wants to
function. This is an example. So, it
iz not a question whether only the
business houses behave like that. This
is a question where politicians are be-
having like that....who are accusing
every day that the press is not free,
the radio is not free, the Television is
nol free and how they are -behaving

. with the editor, this is a typical ex-

ample and I think it is an eye-opener.
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Bill that even the Press Council ecan
And I think that this will make the
for ine first time in this Press Council
take up the matter against the State.
It was not provided in the original
to the Government, but responsible to
., the society, to the country and it is
press more responsible—not responsible
Bill, if I am not mistaken. I recollect
that when the Haryina Chief Minis.
tor took certain action against a paper,
The Tribune, and when this matter was
taken up in the Lok Sabha, what was
{lie reply of the then Minister of In-
formation and Broadcasting” He
sald: “ I am making an enquiry and
1 do not know the legal provision.”

. warafe v wx WA
e ey w0
ook wa ot &%

e @ femt ) R s
..m.

m:ﬁrzﬁh,

e e : ot g &
ww Ao e E

st e g : g a3y
W W T 4 fv waw & warfaw
WALH W g wrm e @
waar § 1 sys: oEet Ay e ardt
¥ wyr @ fowre st g e
welt 8, AT S g Y IX R W@
wfasT g |

i wffes v e
sThwe WA g, ST TR T
w1 & g @iy wff gem, wre
waw AfrRwn 1 & wgar g e omed
¥z w1 owd waw g ol
This is meant to build up a code of
conduct for newspapers, news agencies
and journalists {n accordance with
high professional standards, to help
newspaper and news agency to main-
tain their independence, to encourage
the growth of a sense of responsibility
and public service among all those
engaged In the profession of journal-
ism.
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SHRI GIRIDHAR GOMANGO
(Koraput): Mr. Chairman, gince this
Bill was discussed in the Joint com-
mittee, I will not go into the details
except to mentlon that there was
some Note of Dissent which relates
to the code of conduct for the press.
But I could not follow the objects
and reasons given for the Bill. On
the one hand, Government propose to
preserve the freedom of the press and,
on the other, Government want {0
maintain the standard of newspapers
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But I will emphasize only one poiut,
samely, that by this legislation alone
Government cannot give freedom to
‘the press, because it deals only with
very few aspects. If Government
propose to give freedom to the press,
then they should mention or adot
some procedures also as to how the
monopoly of the press would be abo-
lished. They should also mention
how they will give freedom to the
press from Government control, whe-
ther direct or indirect, and freedom
from group of corporate pressure, big
" business mentality and social biind-
ness. These are the things which
have to be done so that the press
can function freely, frankly and fear-
lessly. I have already given some
amendments and 1 will go into them
in detail when they are taken up.
But I just want to make some sub-
‘missions at this stage.

The papers carry the news of the
cities only and not of the rural areas.
There are a number of languages in
our country, more than 1600 dialects
and the newspapers are being publish-
ed only in a few Ianguages. The
papers should carry the news about
the people below the poverty line,
the downtrodden pecople, who are
being harassed. It is not that
by publishing the nudity of a tri-
bal woman in a magazine, they
can say that they have publicised the
economic conditiong of the tribals. It
is nothing but an attempt to capture
the eyes of the reader and to sell the
magazine. I want to urge that type
of publications should not be allowed
and the real picture of the economic
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the scheduled tribes are in the Press.
You will find, none from these few
presg reporters, may be nominated,
those belong to scheduled casteg and
scheduled tribes. This i my humble
submission and I hope the hon. Minis-
ter would agree to this amendment
to appoint a representative from
scheduled castes and a representative
from scheduleg tribe in the Press
Council so that at least something can
be done for the people who have been
neglected by the society so far,

With these words, I conclude,

SHRI SIVAJI PATNAIK (Bhubanes-
war): Mr. Chairman, Sir, the Press
Council came into being in 1968 and

then it was given a goodbye in 1978
during the Emergency.

As you know, Sir, the Press in India
had to pass through a period of trau-
matic experfence during the days of
Emergency. It wag humiliated, victi-
mised and suppressed. It was asked
to join the chrons along with the
psycophants in praise of the authord
tarian regime. It was not only pre-
vented from disseminating news but
was also asked to misinform the
people. Such was the condition dut-
ing the Emergency.

It is good that the Press Council is
being revived and the rights of the
Press are being restored. It is better
to have the Press Council than not
to have it. But will the press, the
fourth estate, be able to discharge its
responsibility? Let us have a look at
the facts, What is the position today
in our country?

It we look to the newspaper cover-
ue.weleethatmpercentdm_
newspapers in India are English dailies
and $1.2 per cent of them are publish-
ed In the four metropolitan cities,
These four matropolitan cities also
account for 48.5 per cent of the cir~
culation of these papers. Common
ownership of newspapers account for
81 per cent circulation of all the metso-
politan dalies. .



[Shri Sinaji Patoajk] :

It has been mentioned in the objec-
tives of the Press Councll that it will
“concern itseld with developments,
such as, concentration of or other as-
pects of ownership of newspaperg and
news agencies which may affect the
independence of the press.” Asg to
how it can discharge thig responsibi~
lity, there is no indication about it.

What we see in India is that there
is not only concentration of owner-
ship of newspaperg but there js also
interlocking of industry and business
with pross. Naturally, jts eflects will
be there and its effects are there. The
press barcns are 5o powerful that they
even find to dictate termg to the Gov-
ernment by boycotting the wage board
for working journalists,

The renowned jurist, Mr. M, C.
Betalvad, in his .Autobiography, has
narrated a case with regard to a pres-
tigious daily, the Statesman of which
he was the Chairman of the Board of
Trustees for some time. He has nar-
rated how the then editor was sacked
by the ownerg over the head of the
trustees because he was not in ‘une
with the big business moves against
the U. P Government of West Benagl
in 1967-08.

In such a situation, the reporter or
editor becomes a prisoner of the views
of the proprietor. The earlier Press
Commission Report has narrated a
pumber of {nstances sbout them. The
Press Commission had concluded on
this point as follows:

“It would be rather naive to ex-
pect a newspapersor periodica] run
by. & Teading lght of a chamber of
commerce to advocate communism
or support a proposal for expso-
priation of capital It is, however,
legitimate to demand that in report-
ing news of happenings, it should
not over-emphasise gne sjde of a
pleture or black .out another, or
otherwise distort a despatch ‘sp as fo
mislead the reader.” ‘

. But it remains = plous wish. .
" 'Bir, there is an inherent threat to

@e freedom of press Wwhich arises

AUGUBTIZ. W Bk g

from the vary system itself. pross
of a couptry reflects the Tzhd o
society which existg there. Hence we
witness in ‘this country, by and laige
the press has been weighted against
the oppressed people, against the
down-trodden toiling people.

Although it has been proposed iw
the Bil] that the language newspapers
will be given adequate representation
in the new Press Council, the press
in general as well as the Press Coun-
cil continues to be elite-oriented. What-
ever you do, it is a question linked
up with the system itself. Only when
the social struggles of the masses will
assert themselves, the things will be
otherwise. New values created through
these social struggles of the people
will be reflected in the press '

Similarly, about the Government's
interference, as long as the power of
patronage is there, you cannot avoid
interference. The earlier Press Com-
mission Report is full such instances.
8o, the point is how far the press
will be able to resist it. That als
depends on the values that are created
in this country. It the freedom of
press ig there, at least there will
some peoble who will come forward
to resist it. Let us wish at least thal
the formation of the Press Counci]
will help in a process where morp and,
more people will come forward to res
ist various types of interfergnce in the
treedom of press.

SHR] YASHWANT BOROLE (Jsp
gaon): The Press Council which re-
mained in existence for nine Years,
was abolished by Mrs. Indira Gandhl
The abolition of such an organisaticm
as the Press Council, which is a very:
powerful instrument in the country,
has gone unwept, un-noticed, unsung.
and unchallepged from any gquarter,
excepting some bold persons who came
forward: but they are negligible s,
compared to the whole lot '

Now, why was this done? The gques-
is, why was the Press Councll
nmnﬂ' #d? The Press Coundil was. s



: Mﬂq i-n th. way of Mrs. Gandhi:
. Bhe knew very well that the Press
exercises an  enormous effect on *he
public at Targe that news can spread
like the wind and take to the minds
of milliong at a time rather than a
speech delivered In one city. So, the
enormous effect which is produced by
the Press was felt by Mrs. Gandhi.
She did not want that any opposition
should be created in this country to
Emergency and she did not want there
should be deliberations throughout tha
country. She wanted that the people
should never think about what is
going on in the country. That was the
basic idea and that is why the Press
Council was abolished.

We know that the Press Council—
it we go through the provisions of the
particular enactment of 1963—was not
equipped with power sufficient to pun-
ish anybody. But it had certainly the
basic ingredients needed to expose
completely even those persons in
power. Of course, Niren De has ad-
vised the Haryana Government that
there are no powers which vest with
the Press Council at all to challenge
the Government on any ground. Still,
the Press Council’'s observations and
findings had a tremendous effect and
they could produce a different atmoe-
phere, at TJeast among the literate
classes of the nation. That is whYy
Wrs. Gandhi thought that the best way
was to abolish it, and it was abolished.

It s surprising to note what even
persons working and concerned with
the Press Council and their organisa-
tions like the Indian Federation Work-
ing Journalists has to say. If you re-
member, what was the verdict given
by it at the time of abolition? It
sald that the Press Council was fit to
be abolished, that the Press Council
hadnotbeenlbleutmtolqdm
a code of conduct. for newspapera in
m:mmtmmuhumncnx
lete failure was was
claimed by this orgenisation. In faol,
it {s wonderful that an organisatioa

- BHADRA §, 1000 lM)

Mmm

Mu@!bmmm
should make observations of this type.
But those days were like that. We
fing that even Kuldip Nayar has statad
that when he want to make a compe
laint to the Press Council, he was not
accompanied by more senior journse
liste That is the statement he hes
made before the Shah Commiseion.
Those were days of non-freedom of 'the
Press. The question pertinent to be
asked to my learned friends on the op-
posite side is, where was freedom of
the Press at that time? There ig free-
dom of the Press today....

MR. CHAIRMAN: Mr. Borole,
please wing up.

SHRI YASHWANT BOROLE: Yes,
we should hurry wup; it is true. But
the hurry was at that time: we are at
liesure now. Everybody at that time
was in a great hurry: today we are at
great liesure.

I will make my submission only om
few points: so far ag the abolition of
the Press |s concerned, it was unjudi-
cial and it was not at all in the interest
of a free Press. The place of a fres
Press has high importance in any
country and the immense influence it
exercises is also greatly felt by all
political, social and economic organisa-
tions in the country.

MR. CHAIRMAN: Please try to con-
clude.

SHRI YASHWANT BOROLE: The
present Bjll reconstitutes it now.
want to make certain suggestions.

The firsf suggestion would be thia
The extent of monopoly in the press
section is of the order of 80 to 81 per
cent. That affects the Press Council
also. Therefore, some arrangemeny
has to be made 8o that the Pres
Council' will be in a position to be

“bold emough to make its observations

and findings against the monepdly
mmmghmmm'_

wmmm}dug
. regand to finance. Though there is
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be an indepenident financing arrange-
ment which wil be available now,
congidering the whole budget which
is available to the Press Council—
which ig hardly Rs. 2,40,000—and
eonsidering the work which it has to
earry, I think the budget is insuffi-
eient, It is good that now at least
they have been empowered to levy a
esertain fee angd make a collection. If
necessary that should be supplemented,

My third suggestion would be in re-
gard to the question of delay before
the Press Council because certain
matters which were taken up to the
Press Council had lingered on for a
eonsiderably long time. Therefore, the
working and functioning of the Press
Council will have to be styled in a
jnmanner 8o as to curtail the delay
which may be there, so that prompt
action will be recommended and actlon
taken immediately.

ot . ge oW (avadr ):
ag ot wu wrfa  faw Swr fay
t cuwr & owdw T g AW
wrafed  sromeTe & fey et
s fggens oo ¥ emew Al
o Mo welT =1 Ar3veT W@ H AwG
wqr, e Fdrad fF | =2g AT
qF s sror g &) xwiw
wrdfaw faw Haga fa N erdaar W
gt w1 sura frmr o & anfe
% QHY aeqr O @ AT WYX W9
wohr iRy A AT ET aF, T 9
AT ¥ o <y 8% | &fww §o
e 2 & for ¢ wll wgyw A
s Tar wrfgdan) Tw o evaa
&7 qETr A NFL ¥ g g
o ¥ oEar e o
AR R E R ITT wW
fraft washh ¥ gy g Uw

qor & whedl, whaes ww ¥
wr ¥ gfafen gt § | wefg e
warsh ey ¥ ey i
T A Www wewfewrdr  wd X
£ wifgy afew  row o g gk
frtgwer & WY SEE g
wifgd 1 agiocagsgmar & s
qOEIT ¥ I TAT &7 ATCAT
#fem oot ot dw wrdfen & foe
¥ fod 1969 %41 I9 §w T19-
fewr & wwrdt wETT ¥ wWet
;zwglm W @ 1970 ¥ 9T FTI-
Tt FRAHT ATFTIR a1 Jq9q F
gwrtaw Fear war  arow srdfee A
far &) gT< gy foay 91 97 A
o wvw A frmr

o st e 3 W 7 fw-
fooii 9v e A At fon
TR 1| IEET OF WIWE IRITW
® < g g 1 T wrfom
¥ Tt Wi wEee 81 o qgt wwi
LR T AT 14 Fawrw (1)
W2 F8 ¥ g W wIT S e
15(4) &, w19 14 3sdw, =g G,
wAfeeer o & wfa ot fusraa @
@ foerre % wfa st wrdfe o
wrr wfesre femr o § fw odw
“srafew e ¥ wwh Lt
freme wk wft Tt ww A
they can warn, admonish or censure.
tfew gt wowTe i da wrefaw ot
v wim § gt feewr  wTOew
@ mr Ry o e @ few
v § fw:
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“The Couneil may, if it considers
'-nmmmmuu
rying out its objects or for the ver-
formance of any of m functin®
under this Act, make such observa-
tions, as it may think fit...."
wx 14(1) # =l Gt Wit
@ wH oar ¥ Afew s
wORTY AT EWAA  GEA AT
¥jwr d8 § wmgear WiT
exgaar 97 WreA9 T § a7 OF
oragrmar § f& v frwra
&t ot graradr w1 wry fags wawT
t s somy ¥ wR wfEe
@ wtar ¢ e dwmefuw wT Ay
wfame ¢ 1 afew dx adfew
¥ 1968—69 ¥t figrd # W1 gE
fey % TwaY e ®9 ¥ STSUT YN
writ wifen wilffs 1970 W oY
fw ¢ & ghaar  wan fTER
W & amaggam wiw g«
wrIfie W1 ST GYRTY 6T WY G0
o owr v wlam w1 9%
mu F ug ey e Ag fem
W g

gt §rw g fr @ wrafew ®1
Wt weEEE ) SH O W SR
§ orsui2ewiedl E1 6ETNEH
Wz 6 wmd wrANEHT e
¥ tEaEd i2wimi iR o
t . wiifs weaew W Al Wy
mifewi Sryveree fie sy
&Y 28 ¥& 12wrEdr O s
o wnaw w0 & et s fghe
sfafefeg wx¥ &1 & wwwar §
5w fuwisfen oY dm ®
miwwt & fgg! 1 wfefafme sover
Qom g1 el o
de wfew & oy Haqr o
e fo HY Y wfve T Wifedwwife

w e ¥ W froe fabar
TS WECTgAT § | e

W gfgr FaR E e A E
frdwn sxar § fo fasm sadtsT -
ot foor & om & wisd ¥ o foar o
t &

i owr g fw AR TR W §
femn Hagaror g g e
fedy ag ¥1  fsfes diowm Wi
fraffa «ff w&Eor g W
fem® werwmErw ¥ 1

wwrafe wERE © WTw WY GRS
Hfy @ife aga Fran TR

ot TR gL OR ;. HA AT Sy
§ fr dw wrofon Fe wis s
geqfedvm & WiEw & Tes W)
few Kwgmg fd wmwr o=
swam faw % gmr wifgd

T wadi 3 51 q & ¢w fawe w7 wWAT
LaC I :
*SHRY P. 8. RAMALINGAM (Nii-

giris) : Hon, Mr, Chairman, the Gov-

ernment proposese to establish a Press

Council for the purpose of preserving -
the freedom of the Press and of inain-

taining and improving the standards

of newspapers and news agencies in

India.

Sir, during the past 30 years this
House has discussed several times in
a heated manner the need for de-link-
ing the newspapers from Presz barons
and about diffusion of newspaper
ownership. = The successive Ministers
of Information and Broadcasting have

*Thy original spesch was delivered in Tamil.
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" [Shri P. S. Remalingsm) It the working of the Press Councll
given solemn assu on the floor is not to be in vain,'1 would smugges

; of this august House that a Bill to that

_ neo-capitalists.

effect would be brought forward by
the Government. But so far there has
‘been no marked change in the policy
of newsprint distribution and Gowv-
ernment advertisements to the news-
papers. In these two matters the lan-
guage newspapers are given step-
mother]y treatment. As the poor peo-
Ple in our country are gradually be-
coming peupers on account of the
economic policies of the Government,
the language newspapers are marching
slowly but steadily to the stage of ex-
tinction. Even if the State Govern.
ments condescent to give advertigse-
ments, these newspapers are short of
‘newsprint, The large newspapers are
‘assuming monopolistic  proportions
with alarming speed. As per the sta~
tistles supplied by the Registrar of
Newspapers, 80 er cent of the news-
papers in India is nournished by the
I do not think that
this Press Council will able to realise
the laudable objective of preserving
the freedom of the Press, which is as
elusive ag an eel. Unless there is re-
volutionary recorintation in the Gov-
ernment's policy, it is not possible to
raise the standard of the newspapers.
I would like to give a few figures to
substantiate my argument and to sup-

that there should be one Press Counchl
for each regional language, If that is
not feasible, then there can be
regional Press Councils, If that is
also not  practicable, then the
representatives of all the officjal
languages enumerated in the Constitii-
tion must find a place on the Press
Council. If the Government does not
favour this suggestion, then I would
sey that the Press Council should meet
at least once in a year in all the State
Capitals so that the problems of the
language newspapers can be undet-
stood and appreciated.

Sir, the newspapers have become
tabloids of political bickerings, base-
less political rumours, mocking politi-
cal cartoons, news items which would
foment and fan linguistic and raclal
hatred among the people. The people
of the country are not enlightened by
meaningful political comments, bud
they are led on the path of anger and
frustration by the fertile imaginatiom
of newsmen. In a democracy there is
no place for yellow journalism which
goeg counter to the concept of opea
society. The Press Council has to exery
all its energy for extricating the gul-
lible people from the guilese of news
Papermen,

In this Bill there is no provisiom
envisaging co.ordination between the

Newspapers who exarcises supervissry
control on about 16000 newspapers and
periodicals, This should be ensured im
the interest of the Press Council

There should alse be a National Re-
gistrar of Working Jeurnslists whish

will go a long way in improving

standards of newspapers and uu;"’
agencies. Sir, T oge the idea.of as~
soclation of” Editors with the
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the Managing Editors are none other
thmﬂ:eprﬂprietmo!mmm

In conclusion, 1 hope that the Press
Council would become a potent instru-
ment for guarding the Press freedom
and not merely a patronising body.

437

SHRI G M. BANATWALLA
(Ponnani) : Mr, Chairman, Sir, the
Press Council Bill is under discussion
in this House and the Government de-
serves every credit for reviving the
Press Council However, T am con-
strained to remark that the present
measure is a haif-hearted measure
and the Prrss Council proposed and
envisaged in the Bill is devoid of teeth,
It is quite clear, Mr. Chairman, that
tbe concept of the freedom of press
imnlies that the press should be free
both from proprietoral oppression and
government interference. When we
scan the various provisions of the Bill
we find that in both respects the Press
Council s toothless. As far as the
management is concerned, there is the

soever. On the contrary, it is clear
that the government is fighting shy of
the Press Council. There is no provi-
sion to the effect that this Press Coun-
cil will have jurisdiction with respect
to complaints about interference from
the government in the same manner
as it has jurisdiction t, see the com-
plaints of proprietoral oppreesion, etc.
Sir, if you look at Clause 13 sub-
elause (2) (j) you will find that
Council can give its opinion
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duct for newspapers. In so far as the
Press Council is an agency mmﬂ
a_ndnmnlmtedﬁythegwmt,

am afrajd, this evolution of the. code
ofconductm:ghtinthelongmpms
a type of veiled censor as far as the
freedom of the Press is concerned.

Sir, the body is heavily nominated,
This is a rather undemocratic form,
and it would have been better if ine,
stead of nominations the principle of
election had been given full and fair
play.

Lastly, a word abou} language press
representation. It has been ensured
but it is absolutely necessary that the
language press of all the languages
mentioned in the Constitution gets re.
presented. This is necessary in order
the the Press Council should have an
adequate represen‘ation. Therefore, 1
submit that all the men-~
tioned in the Constitution should be
properly represented. I must gpecifi-
cally make mention of Urdu becausp
that is a language-paper most neglect-
ed at the hands of the government
Here I may be a little irrelevant but T
may suggest that the location of officp
of the Registrar of Newspapers in
India in Delhi is creating a lot of in-
convendence. Many Urdu papers are
published from Bombay and for every
little purpose, declarations have to be
submitted to Delhi and then they
shuttle between Bombay and Delhf
whlchumualotoginmvmimt,
them.

This is a matter which must be look-
ed into,

I would therefore plead with the.
Government for the getting up of re.
gional offices, especially, as far as
Urdu is concerned, especially in Bome
bay.

There are various ather matters, bub
there is np time. I have given mf
nmdmuonnrimumtteua
shall spesk on them.

| wish to say onlyonemmwgrﬂ
about’ Clause’16. biflore i conéluda
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Clause 168 provides for the levy of a
fee by the Council on the registered
" newspapers., Sir, I am totally oppos-
ed to this levy of a fee. As it is, the
economy of newspapers ig very pecu-
liar, Let the Government come for-
ward with the necessary amount re-
quired by the Press Council rather
thap place any burden whatsoever on
the newspapers in our country.

With these words, I conclude.

ot worew frerdt (weteanz ):
worafa wgrew, ag S fqEaw Wi
weT & gnw IuftaT §EmEy AU
g =TfEY 1 w1 AW T gwET W
femr & | ST WEEIT 97 A4) SEY
wwq £ X oz foay a1 fr g8 2=
sifes  #1 gw gaeiiiaa w57 waif®
1954 # 9 §7 Furwr fop fawr
w91 gEFT fawifow o fv qw
# dw s¥ew w17 g wigg
Jg ¥ agg 1965 Fagise v frar
waT | S % 1966 Hig wifew
w1 fafor gwr | O iSO ®
% ag Ire alS & vy aff weard,
1976 # wafcl 97 N woTR AT
fear war 1 &Y 2 o1 oF weRT IR
& % X & forg & womre AT wTe
® qrty o W @ At W
ward ¥7 FrgaT § waite 5 o ¥ arard)
% forg g Fwvag § wwiva
W gr X oY gue ferar 9@ W
Srgr Ay e & 1 REW
wrady  watfas sqwear # wga Y
w‘ﬁ‘ | . :

aged §firx g fw s

# amare dwd N G o T dwd
'afm ar m*| m‘rﬁ
T w Y wan e ¢
TAAT AT guT % QW 7w feg

T ! gadft W EE W R,
gu %1 ww @ ¥ afww wgt
9¢  WaW wAwa v qgh w1 A wwl
qorqarg S Aregary of 7 shfad off
far & @ 9¢ ghAWr K9 ®) @@
we frerer  vErY T WG AT Y )
o o dw # o ag grea A § )
mea ¥ v ¥ arfs wg g
W ¥ TR T KL, WE O WTRT
T 7 e T T AW
arer ¥y orodr €7 AT WA AT E
Wl @i T Em wC F%T ) )
wx ¥ oawTReT Wi ¢ i i
wEIzE ¥we Oy Su wifew wd
W ag R efew  X§ AHEAR N
wg &% g ¢ qEh gwEA
# we ami ¥ wwg = W g
wastag T R § s §, fogi
xw 98 ‘wiew w1 § g w7 fewr
o1y Resrwrnd A {r e w7
feqr | #og e wgw  wwAl
FomT A avs & fir g foger oY
mara go ¥ fog € oo ¥ aar @F
fs ¥l ¥ AWIordT ® HTIH
WX w1 oA ¥, Jaar € wesn
grm 1 % & AR @Y smweqd WY
e fwdt o § A gfaat w1
qery gey wEeg x o fem § e
owr widaT fwr €, W%
wsaw %1 FAEH fwe gwre gRm |
X & AW FET § A wAAE Tt
fog wgR | gREfAAIgEF AETWT R
werd, T T gwr & awfr Wi
us dw fae oY 9w wifgw & ¢
gy, I v vy PRee awr waw
@ | s FEawe g
fis w9 wra ity Wifew @ ifog,
w8 Srerafased Gfug, meafe
o ¥t faely  wrfwar oft €Y,
wfes wewar  oft, Ry wwe
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&7 A A s iy gafae Iy
frefte wfgwrz @ w97 @mga @i
¥ fay M wfgwry femymar §

drdrara o agy =€ o8, w3
agt 3 f& saar sfaw faear
qrfzo ay o7 3@ A9G F AR ¥ A

7 srafear 32€ oF forrm mevor

ot avg & & &1 Trar /% &Y wiar
Ut f w7 qearr—a® W o
q Ty F 17 g7 a1 A7 FT WA
9T EHAT ¥, WiHAW 3, waw
gemre @Y adf ord arcaFar X%
st gifsfeme wd @ veeiElm
qidY, a1 guEkfec W &€ frra
qr Foa wifaw wfeo twfw&u:
# grtr wfgg—R= & wram £

Y @ ¥ me-ma o afafsn g,
! R, A WG eReer
¢ O A waarw § @H At o A
Gy wware ¥ 3+l w1 A7 ¥ waT
AT § 1 XW & AWy A S
g § ot Ay WA ¥ qvd § wifw
fa xa Tm o frfs wrendt ¥ s=dr §
W W FIww wwar A% TEAS -
¥ waardt wr g wfafsfaer
famar wrfgg  wYedy waard & awre
& ST saweqr g ﬂfﬂ \ §re

& @ drfafen w l‘rl‘Iﬂra’mrt

gF § 3w ¥ warm ¥ Wy
W wIre wEW Semr ey
wifgg | & wwwer ¥ www v
FIT CEET ol Fv il gw &
fag waq s o1xqn & wdt il
& anl w1 gianda W mes
g

¥ Wi & e § gn fadaw w0
IR FTEE

SHRI R, VENKATARAMAN (Mad-
ras South): Mr. Chairman, Sir, the
term ‘freedom of the press’ has dif-
ferent meanings to different people. To
the proprietors, it is a right to mar-
ket their publications without let or
hindrance; to the editors, it iy a right
to decide to publish or refuse to pub-
lish the matter in the press; to the
public, it is really the right to correct
information and fair comment; and 1
may add one more—to the politiciang,
it is to have the right to address the
public through the press and to save
themselves from character assassina-
tion. When the various people exer-
cise these freedoms, this brings about
a lot of conflict. In fact, Samuel
Johnson has said very beautifully im
his book, Life of Milton—it isa very
interesting passage—

“If every murmurer ai Gevern-
ment may diffuse discontent there .
can be no peace; Itewylumh
I.nthaclngqutenchbjlpnkdq,
there can be no religion. The dan~
mo!mhunboundodlimﬂ
mmmamumumﬁ
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. {Shbrt R. Venkataramian]

duced a problem in the Science of

mment which human under-
standing seems hitherto unable to
solve.”

This is a problem before the Minister
also. They have to reconcile the
freedom of the press on one side and
the rights of the individual on the
other in the conduct of the press.

There are two dimetarically op-
posite views on this matter, One
school of thought maintains that—free-
dom of the press is incompatible with
fts ownership by capitalists that pri-
wate enterprise press is merely the
channel through which the opinion
énd the values of its -capitalist
Ywners are disseminated and that
the so-calied freedom is really con-
fined to and exists only for those who
twn and control the press.

There 1z a nothing diametrically
epposite view,

. A newspaper is a private enter-
prise owing nothing whatever to the
publle, which grants it no franchise.
It is therefore affected with no pub-
Mc interest. It is emphatically the
property of the owner whois selling
a manufactured product at his own
risk,

b L

efigfg
iH
b}
4

HH

the view that
ghould have neither special responii-

bilities nor special privileges other

than what a citizen has. But the
way in which the press functioned in
the later years and the need for nat-
ional security, the need for the safe-
guarding the individual's reputatiom
and privacy, this has induced the
Royal Commission which had reported
in 1877 in their report to reach the
coniclusion that the freedom of the
press cannot be absolute and that

there must be some boundary to it

The Press Council is, therefore, a
voluntary institution in England re-
gulating its behaviour without any
statute; whereag in our country, we
had introduced this statute in 1966
and it was in existence till 1978.
Now the hon, Minister had said
something about, while introducing
the Bill, most of the clauses.

MR. CHAIRMAN: You will take

some time.

SHRI R. VENKATARAMAN: 1
wil] take 4-5 minutes,

MR, CHAIRMAN: Then you stop
here. Today’s discussion is upto 5
Oclock, At 5 Prof. Samar Guha's
motion is to be discussed. Tomor-
row, you can start it. Then we give
preference to Prof. Samar Guba's
motion,

10.58 has.

Tainte Barviooma Makivin Soma

the Chair]



